
CL 

fVlr, 

.OA 294j91 

Nair for the appitcant, 
IQ !ljit fJaryanari, iCGSC for tpondants by proxy 

. 	..' Or Irishnekurnar) 

Heard the learned coure1 for both the parties.' 
• 	admIt.. 	 : 

Lorne1 oaunsel for th.rpondents utdertakesto 
fild counter aff'idavLt ithin -.weks by serving copy 
on the 2pplicents who may fils rejoinder, it any, within 
I week thereafter4 

fOZ fM)al h3rLn9 o5.4,91, 	• 

since the selection teat is boin held, in say, 1991 
'the'questión of granting interim roliaf dozs not arieo 
as the case is being listed for tinal hearing well before 

• that.dà 	• 	
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M V R A raimAchandratt Nair for tho applicant • 
Mr V. AJ.ict Nazyann, ACC for repcn&nts 

seek more timo to fiie reply. In any 
ce reply to be filed wLthn one rncrnth with a copy to the 
consej fr the ap1jcant:who may file join3erif any 
within two i4eeks thereafter. List for flnl herinçj on 

24.6.91. 	• 

Copy of the order be given to -counsel for the 
respondents by hand. 



SPM & ND 

Mr. V R Ramachandran Nair for the applicant 
Mr. Ajith Narayànan ACGSC for respondents 

The learned counsel for the respondents seeks some 

time to file counter affidavit and undertakes to do so 

within four weeks with a copy to the 1earncounsei for 

the applicant who may file rejoinder if any within bio 

weeks thereafter. Listfor 	hearing on 13.8.91. 15A  

A 

13.8.91 	 SPM&AVH 

Mr.VR Ramachandran Nairfor applicant. 

Mr.Ajith Narayananf or respondeits. 

The learned, counsel for the respondents wishes to 

file counter affidit. He may do so within four weeks wit 

a copy to the learned counsel for the applicanb who may 

file rejoinder if any within one week thereafter. 

Ljt 5r final hearing on 7th October, 'p991. 

&3.8.91 

NVK & ND 

None for the applicant 

Mr. Ajith Narayanan for respondents 

Respondents have not filed reply. They are given 

last opportunity to file reply. Reply is to be filed 

within three weeks with a copy to the learned counsel for 

the applicant who may file rejoinder if any within one 

week thereafter. List for finaihearing on 12.11.91. 

7. 0.91 
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27.2.92 	 _____ 

14r.Rajendran Nair/amakumar th. proxy 
ugUncapalan th.proxy,Ajith Narayanan 

Iar4i. M.P. allowed. Conteraffjdavjt 
mentioned therein will be relevant for this case 

also, }cd in part. List for further hearing on 

2B.2.(M). 

27,2.92 

	

23.2.92 	(counsel as above )  

	

.4. 
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We Zwe heard the arguments of the learned 

counsel fox. ,  both t1e parttes. Th the interest of jus e 
and considering that a Vital question in all these 
cases are involved we have admitted all the applica 
ions and condone the delay, if there has been in any 
one of them. In certain cases we are tolo that re 
presentations are not beenilled o  Considering that 

the issues involved are £dentical ure need not delay 
the matters in this application by going throqh th 
fc>rmalty of requiring applicants to f ile a represen ion 
especLally when 1denticil applications are pending 

before us, 

Accoring1.y th objection rcarding non 
submission of representation is also overruled. 

J3Dc2CNT ON 31.3.92. 
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The learned counsel fOr the respondents submits that in the 
O.A.s listed from SI. No. 14 to 39 in today's cause list which includes 
the preèent application they propose to file a omthón reply. For this 
they seek 3 weeks time. We grant 3 weeks time to file and two weeks 
for the applicant to file rejoinder, If any, thereafter on the receipt 
of the copy of the reply. 

Let this_ case be listed for ,  completion of pleadings before 

• 	 . 	..._ 

- 	 12/11/91 

00 th oldoo •prcnt, 

Coursooi Por, reDpoflocnta sub n4  its. that a joint 
caunt aPidouLt uili bo ?iicd in all t3e c80$ 

w5.thui 3 CoLinsol Var. uoplisant fl3y f'i2.c3 
vcjoutiar 1t1n on u. ti11 on 31..j2. 

• 

tr Q)ZG3  0. 

CO Countcr $co tccn tiici dcojOrtuflMoO. 

(ccrc&c3Ay Uot tio'o'o tho ;xInch for vurtrzx tvcctLro 
Dfl 2e2. 

31.I.2. 
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27.2 • 92 	 $PN. 

Nr.Rajendran Nair/amakumar th.proxy 
Sunapa1atth.procy,4j ith Narayanan 

}ard. M.P. allowed. Counteraffidavit 

mentioned therein will be relevant for this CasQ 

a oHea.d in part lait for. - fdrthet hearing on 

28 	I  (AN) 	 .1 	i 
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28.2.92 	(counsel as above 

, .eiiarehard the argumentsof the learned 

counsel for both the parties. 	th jë' 	of jus 

and Considering that a vital question in all these 
cases are involved we have adiitted all the applic a 
ions and condone the dela if there has been, in any 
one of them, In certain cases weare told that re-
presentations are not been 6.led. Considering that 

the issues involved are identical we need not delay 
the matters in this application by qoing throggh th 
formalty of 1,requiridg applicants t6 f ile arepresen 
especially when ientical applications are .ending 
before 'us. 

Accordingly the objection regarding non-
submissionof representation is also overruled. 

JUDGMNT ON 31.3.92, 

28.2. 92  
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